IIl THE CENTFAL ADMINIGTFATIVE TRIBUﬁAL, JAIPUR.EEHZH, JAIPUR.,
0.A N 560,798 Date of crder: £.11.1297
Khul:'u:hand h " : Applicant

Vs.
1. Union of india throngh  Chairman, ilway EBEoad, Fail

Bhawan, New Delhi.

2. Divisicnal FPail Managsr(E), Western Failway, Jaipur.
3. D.RE.M Office, Powsy Honze Poad, Jaipur.

«..Respondents.-
Apﬂlcant e o'—nt in peraon.
Mons [:fese‘r‘ut cn behalf -:«f the respendants.
CORAM: |
- Hen'lle Mr,OLP .uh:n.mq, AJHnlﬂl.:ﬂ' tive Member
Hon'lble Mr.Patan Prakash, Judicial Menber.
PEF. HOM'ELE MF.O.F.SHAFMA, ADMIMISTE A IVE MEMEEF.

In this Oapplication mdsy 522,19 of Ehe A-:’iministrative
Trikunals Aczk, 1925, Shri Ifhz.ll:nchan'ﬂ hasz L:.ra;'e: that his s;nic-r’ity
shonld ke fized az per Fule !0.211 of IFEM on the basis of his
centry into scale 425640 (F) as per the Tribunal's ceder Jdated
19.1.94  in Q.A 1ol 524/87 svsl'n-:-gm in the chart, Ann:.AS. Hz has
furthsr prayed that the applicant én-:-ul»:] w2 granted 1:.r1:-frr:~ti-:-n in
the s':ale Rs.700—9dé on the bagiz of his correct senicrity from
l.lC)4l§8—'l az shown in tha r~=['-res|=rt Picn Annz.27 dated 20.1.1995

and chart Annz.AS, with all consecuzniial benefits.

2. The caze of the applicant ig that while working as Chisf
Tickst Inapector 2cale Fe.d258-620 (F) in Ajwer Division he was
transferred to Jaipur Divizicn in Ehe intetest of sdwiniztration

to
dnr] waz =ntitlsd/sepicrity in Jaipar Divizicn on the Lhasis -:-f his
jeining in thiz Divizion on 5.10.19831 in scale Pa.425- €40, The

not
senicrity of the applicant was however/properly nok f1 221 in Jaipar

Al
Divizion and abeuk 20 persons junicr to the applicant ware made

senicr to the applicant and wsre also promobed £o the zcale Pe.550-

750 w.e.f{l.-.l‘.‘)?—l whersas the applicanc was [&.ul’l’lut--d to the scals



the respondentz. The Tribunal had divected th

\’B

Rz.550-750 on 11.7.1925. Two persong Jjunicr to the applicant were
also o
sRromcted o the acale Fa.700-900 earlier to auch promotion granied

t> the ap[:-lin:ant. Thiz peositicon has keen 3t out in Annx.AS wvhich

chowie that the applicant was entitled to zenicrity at zerial lin,16A
been

he hasL.asLs.ign A aenicrity aic Serial 130,38, making him

vherea
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junicr £3 21 peraona.. The persons who wers promcted to the scale
Pe.550-750 pricr to the applicant ave 3/3hri larain IJ and Sulal R.
Earlier ths zpplicant had filed 0.A 12.524,37 kefors the Trikunal
vhich haz diszposed of by the Trikunal vide -vder Jdabed 195.1.1994,
Thz Trikunzl 2culd not give 3 cacegorical finding on the grisvancs
of the applicant bacanze of nonavailability of the ir:tegratedl

~

ganicrity list of perso

23

=z in scale Be.2l20-Cd0 (F) which had ncot
Feen aubmitted before the Tribunal either by the applicant or by

respondsnts ko

i

. with
furnish the applicant P of the integrated senicrity list and

granted cne month's time £o the appliczant to show whethsr any
reracns junior to the applicant have ke2en promoted oot of the 2aid
list. The respondents furnished a @enicrity list as at Ann.AS o
the applicant in compliance with these Jdirections but the appli;anl:
digruted the corvectnzzs of ithjgssnicrity list alsc. Thereafber,
the vespondenta izsued Annx.A6 reviging the esarlisr senicrity list

but  according to the applicant this is also not the correct

0]

genicrity list. Therefire, according to him, the Tribunal's crder
has not  besn properly  implementsd by the cespondasnts.  The
applicant's earlisr representations Lo 'l:hé respondente have not
helpad him to g2t juotlm- from the esp-:-nderri;s.» He has, therefore,

approached the Trikunal by filing the present O.A.
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2. The wespondents in  thed
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applicant wasz working on 2l hoo kasiz in Ajmer Divizion in
P3,425-640 and therefore hiz claim regarding ssnicrity in the said
goale i= not tenakle. The applicant haz  alveady lbeen  Jiven

promotion bEo 2cale 580-750 weelf. 1.1.1934 Jue to the upyradation



-
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of the post and haz keen granted promoticon b acals Fe.700-500
wea f. 16.12.1926, The olsim of the applizant that he should have

tzen grantad promotion bo the scale F2.700-200 alasc wee.f. 1.1.1531

iz, therefore, untenakle. While grantingy him promoticon to Bs.550-

W

700 wee £, 1.1.1934, hs was given hiz Jue zeniority az at asrial
M0.1738, just kelow Shri Sulal Chand. The rest of the applicant’'s

have alac been vebBEtzd by the respondents in their
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detailed reply.

¢

4. The applicant has alss filsd a rejc,invﬂeﬁ toy the reply
£filed by «:h‘— PRS0 ndcnts which iz on record.

s. Duriny the arguments, the applicant produesd befors us 3
copy  of a reppesentati«:n -ﬂatedl 2a.2.1 )"’7 submicted t£o the
respondenta,. This iz stated to have b2en £filed in pur*l e of the
directicnz issued Ly the Tribunal on 11.2.1997 to the respondents
to o nﬂuce the records relating to the promobion on the post
carrying acale Fe.425-620 (R)  and fi:-:;‘tic»rn of senic.i‘ity on the
l:ahlu of such prom: 'tl\_-l'l. They w2re alzo direcked Lo produce re -cvrds
relatiny o firation of senit-rity ’in the | post carrying scals
F',:"..7CIO~“E’DD We.e. L. 1.10.1 ’u-l Theze recordz have n-:_-f Feen produosd

before the Trikbunal. Now it iz the applicant who has tried to show

vide hiz representation dated 24.2.1997, how peraonz junicor £o him

have hLeen granted prmml.-tl' n igncring his senicrity and thersfore
justice has not keen given ©o hime In the circumstancezs of the

fresent case and sfter hearing the applicant, we direcst the

rezpondents Do sxaming the applicank's representation on merite and

razs a dstailed speaking order therson mesting all the contentions

-

of the aprplicant within a pericd of 2 months from the date of the

receipt of & copy of thiz ovder. If az 2 vesult of an examination
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'z regrezentation on merits they find that there
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dznizal of promcticn to the applicant to the: scale

Fa.700-2900 from an eavrlier date than the Jdate from which it has

already besn granted, they shall pass necessary revision orders

A
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granting the benefit that may ke due toe the applicant and also

revize hiz penzicnary kenefitz accordingly.
G A czopy of representa tion dated 21.2.1997 has been taken con

rezord and it shall ke f-:;rward-ai o the respondents alongwith the

ooy of this order to enable l:h‘:m to take ne pELE N asttion as per
|84 2 ‘

the Jdivecticns jJiven above. If necessary before paszing ordsrs on

th
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cation Jdated 221.2.1997, the respondents
may Jgrant a peracnal hearing to the applicant to enakble him to

explain the factuzl positicon in the matker.

7. The O.A ztandz disposed of azoon 'Ilujl'r. Mo crder a3 to

costa. If the applicant is ajgrieved by any opder passed Ly the
respondente on hie repressntation Jated 24.2.1997, he shall ke at

likerty to file a frash OOA bzfore the Trikunal.
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MY 55k
(Fatan Mrakash) (O.P.Zhirma

Judicial Member. . Administrative Menl.et.



